6871 Continuance of
(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-first
Amendment Rules, 1967, pub-
- lished in Notification No.
G.S5.R. 895 in Gazette of India
dated the 10th June, 1967.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Forty-second
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R. 914 in Gazette of Indis
dated the 17th June, 1967.

[Placed in Library. No. LT-
741/67].
(3) A copy each of the follow-
ing Notifications under section 38
of the Central Excises and Salt
Act, 1944:

(i) The Central Excise (Twelfth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.S.R. 888 in Gazette of India
daled the 10th June, 1967.

(11) The Central Excise (Four-
teenth Amendment) Rules,
1967, published in Notification
No. G.S.R. 889 in Gazette of
India dated the 10th June,
1967, [Placed in Library. See
No. LT-742/67].

See

Seconp Report oF Rures COMMITTEE

The Minister of Parliamentary
Affairs and Communications (Dr. Ram
Subhag Singh): I beg to lay on the
Table, under sub-rule (2) of rule 331
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, the
Second Report of the Rules Com-

mittee. [Placed in Library, See No.
LT-743/67].

12.49 hrs.

STATEMENT RE. CONTINUANCE OF

EMERGENCY
Mr, Speaker: Now, the hon. Home
Minister.
it waw fag  (wfan)
WS WEIEE, Wdl & aw ® 9ge

ASADHA 1, 1889 (SAKA)

Emergency (St.) 6872

AT OF AT FT AW § | g I
N g @ ¢ aoae ¥ fe oot ot
FHT AT WA F) ag gy fEEr
s ¥ fear s wfed | ww @
" gy faar s wfgd, sew @
wEAT # W § | 9% 98 At weandl
¥ or % § o ar #

Mr. Speaker: Somehow, it may have
leaked out. It is not a statement
made by the Minister, If it is a state-
ment made by him, then I could
understand and he could be held res-
ponsible. But if somebody else has
leaked it out, how could he be held
responsible for it?

ot gTaTR fag @ 9 i weE
gar?

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, I informéd the
House in March last that the Govern-
ment have in actual practice already
restricled the exercise of emergency
powers to certain areas, and,that it
was our intention to seek necessary
constitutional authority to terminate
with effect from 1st July, 1967 the
stale of emergency in al] parts of the
country except where abnormal con-
ditions still persist.

In making this announcement the
Government had three related con-
siderations clearly in mind. The first
was that as a result largely of opera-
tion of external factors the situation
in certain parts of the country was
such that the Government had no
alternative but to continue the Pro-
clamation of Emergency in those parts.
Secondly, it was our view that it
would be more appropriate that the
Government should have specific con-
stitutional authority for the continu-
ance of the Proclamation of Emergency
in certain parts of the country.
Thirdly, it was our intention that in
the other parts of the country Emer-
gency powers which were already not
being exercised in practice, should be
formally withdrawn.
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[Shri Y. B. Chavan]

In pursuance of the announcement
the Government intended to under-
take an amendment of the Constitu-
tion to enable the continuance of the
emergency only in certain border
areas. The salient features of the
proposal were informally discussed
with the leaders of the different
opposition parties. But the proposal
did not meet with their support. We
have, therefore, decided not to intro-
duce at present a Bill to amend the
Constitution.

Continuance of

The Government have recently
reviewed the conditions obtaining in
the border areas. The situation in
fome parts of Assam, particularly the
Mizo Hills District and the adjoining
areas, continues to be disquieting. The
recent developments in Nagaland,
Manipur and the adjacent areas leave
no room for complacency. Gangs of
Nagas hostiles had gone to China and
some of them have returned to Naga-
land. The Chinese have been taking
special interest in the activities of the
hostiles, which they describe as a
‘“peoples liberation movement”. Pakis-
tan continues to give various kinds
of assistance to the Nagas and the
Mizos and also to certain other tribes;
and its military preparations and plans
for subversion, sabotage and inflltra-
tion into Jammu and Kashmir have
proceeded apace. The collusion bet-
ween China and Pakistan aggravates
the situation.

In the interests of national security
and defence, it is, therefore, neces-
sary to continue the Proclamation of
Emergency during the ensuing months
when because of physical conditions
there is a greater threat of external
aggression. We are advised that in
the absence of specific constitutional
sanction, it would not be permissible
to continue the emergency formally
only in certain areas. We are, hows-
ever, of the definite view that except
to the extent demonstrably necessary
for the purposes of meeting the situa-
tion in the border areas the emer-
gency powers should not be exercised

JUNE 22, 1967

Emergency (St.) 6874

in the rest of the country. We also
propose to advise all the State Gov-
ernments accordingly.

Shri Ranga (Srikakulam): I am
shocked, and ] am sure various sec-
tions of this House also are equally
shocked, at this statement made by
my hon. friend. There cannot be a
more blatant example of breach of
faith on the part of this Government.

We are second to none in our
anxiety to ensure and help the people
to see that the security of our country
is assured and strengthened. But what
we have found is that under that pre-
text, the Government have misused
these emergency powers. If we are
to judge by their conduct during the
last five years...,

Mr, Speaker: At this stage clari-
fication only can be sought. If neces-
sary, we shall have a discussion later.
We have only ten minutes left before
lunch hour.

Shrl Ranga: There is no need to
finish it in ten minutes. We have all
got to ask questions.

He has conjured up all sorts of
troubles for which this Government
themselves were mostly responsible in
order to justify the continuation of
this emergency.

An hon, Member: Question,

Shri Ranga: He gives an assurance
that it would be used only for this
limited purpose and says he has given
his advice to the State Governments
that it should be used only for this
limited purpose. How can we be sure
when this Government here, the
mother of all those Governments or
their elder brother, have themselves
been so dishonourable in the manner
in which they have used these emer-
gency powers, that those younger
brothers are likely to show better
behaviour or better regard to the civil
liberties of the people. Do they want
us to believe that the Mizo hills
trouble, the Naga trouble, the Assam
trouble and all these various troubles
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are going to be solved by these emer-
gency powers alone and not by the
other powers that they have had all
these five years? Yet more and more
«f these are coming to us just because
of the ineptitude, as I have said
earlier, and imbecility of this Govern-
ment,

Therefore, we cannot be a party to
the continuation of this emergency in
the manner in which the hon. Minis-
ter wants us to agree with it.

Mr. Speaker: Normally, when a
Minister makes a statement, there is
no discussion. Some clarification is
only sought. It started like that.

Shri Ranga: It is not a question of
clarification here.

Mr. Speaker: Otherwise, it will take
an hour.

Shri Ranga: It is bound to.

Mr, Speaker: You can ask for a
discussion later on. After all, on
every subject, I am allowing a dis-
cussion, one hour, two hours and so
on.

Shri N. C. Chatterjee (Burdwan):
It is a mattler of very grave import-
ance.

Shri Ranga: What about the Delhi
affair alone on which we spent an
hour?

Mr. Speaker: I am prepared to allow
a discussion provided you ask for it.

Shri Hem Barua (Mangaldai):
Assam 1is going to be the worst
sufferer.

ft wewfagret arwddt (Fermge):
wew WErEg, g det oft A Wit o
awerey fear & 99 9 g & ar-frarg
gy & W qw faww & & s
oy far qug frere AT &5 &
avft g@l #1 W & R F g wel &
e & A # Aeer sfafem gee
T & | 7K ¥ oF edw e
AMEN I g WM 7 g W
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#t @t f§ w1 g ¥ wWweww
%Y feafir ®) ger a1 JuH W T
q¢ faere #T T &, AW wm o wrw
oI g Wt ¥ @ & F w0 99 wwy
Az T ¥ 1 A e e A
qaq ¥ AR o qEied ae § A
eafeat st 9w @Y &, § 99 gug W
™ @, T e ¥ R gy
ot g Wt & Qo fearar L L

St geA T AW ;T TP 9T,
qaw 2fEd, s Gar fwar ar ?

oft wew fagrdt amdd, : wor o
g fear a1 fF g9 @ifve aa
wiraTa feafir <@l | & ag g W
fF g el 39 AR O W A A
T & 7 | 7 v ofonw R oagw
& fr dfeam & gwgw 1 g fadas
® AE g ? OF d5F § W 9
e foar mar a1, @0 H ¥ aga &
AT Eg ¥, 99 4% § Ad W1 9%,
Tq Tg WA A gy A1 fF T awer @
fra 771 & for & frddy zoii &
SAFRT H1 gEQ &oF qAEAT . . .

wft gy T W qeTs 6 )

HWT-®Td A4 HWre WA (Wo
T gan fag) ;g dow Wi gk
dt, 3a feq ot sy Safer 7@ ¥

= wew fagrt wwmdal ; w & ag
a5 aoe @ i o e T
f gawr gt % dwve w1 fagas
@R

o Tm wANET wifgar (wwhor) :
T T A wErE W@
awar g ?

Shri Y. B. Chavan: I can certainly
explain. These conditions in the
border areas existed even then, and
even then our intention was that we
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[Shri Y. B. Chavan]
would seek a constitutional amend-

ment to continue the emergency in
those areas. On the basis of that, I
held discussions twice with the diffe-
rent groups of the opposition, and in
the second meeting 1 got the impres-
slon that they were not agreeable to
that. The representatives of the Jana
Sangh were also present there, though
Mr. Vajpayee was not there. | am
prepared to have discussions again,
there is no question about that, (Inter-
rupions).

o TR wARRT Fifgar T |T%
%; @7 § fF o ® g fre o
1 T §, Tifey ag wwawe A8
BT W &, TUY TIET A% | 4T FE
aha § 7 Y ag W A @ W E—
E I AE FE @ ¢ (% gwal fear
I FTECE |

Shri S. Kandappan (Mettur): The
hon. Minister has stated categorically
that they are going to strictly confine
the exercise of these emergency
powers to the border areas. A similar
assurance was given by his predeces-
sor that these emergency powers
would not be used against labour
unrest and against labourers, but on
April 12th—they are not even listen-
ing. Do they want it to be repeated?

Shri ¥, B. Chavan: Please repeat.

Shrimati Sushila Rohatgi (Bilhaur):
On a point of order. Under rule 372
vou cannot allow any questions. How
is it that a barrage of questions has
been put and they are eliciting infor-
mation from the Minister?

Mr, Speaker: It is a point of order.
You cannot answer, I will answer.

Normally the practice has been that
they seek some clarification. That is
how it started three years ago, and
clorification has developed into
gpeeches now. Therefore, T would
say these clarifications will not do.
We must have a discussion of one
hour on this issue. (Interruptions). Tf
you say one hour, as you all know,

it"does not stop there, (Interruptions).
We will see to that, What T am sug-
gesting now is that this clarification
for one minute or two minutes will
not solve the problem.

Some hon. Members rose—

Mr. Speaker: Will you kindly sit
down. If all of you stand, there is
no use of my standing. Please sil
down.

It is already 1 O'clock. I will have
to adjourn now. Therefore, 1 say let
us have some discussion. That is a
very correct attitude. In the name
of asking for clarifications if 1 allow
every leader to make a speech, it is
not proper.

w1 7y fma (Fe) -
WREEAEA@RE

Mr., Speaker: After all, when some
important issues come up, I want them
to be discussed.

wTqor A

Shri Hem Barua: We have already
given notice, but it has not been
admitted.

Mr, Speaker: I will myself fix it
up. (Interruptions). Until I complete,
1 am not going to hear anybody.
Please hear my suggestion, There-
fore, instead of asking clarifications
they are making speeches, It is out
of order, as she peinted out, The rule
says that after a Minister's statement,
no questions can be asked.

13 hrs.

Shri S, Kandappan: Mine is strictly
a clarification.

Mr, Speaker: I know that. You may
change the rule; I have no objection.

Shri Hem Barua: Fundamental
Rights are going to be put in cold
storage in Assam.

Mr. Speaker: Assam is very impor-
tant for all of us, not for Barua alone,
but for the whole of India. Let us
change the rules. After the Minister’s
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statement if every leader of every
party is allowed to make speeches, it
may be difficult. I do not mind it if

you change the rules. But on this:

issue, let us have a discussion, not
today, because we have to finish the
Railway Budget—] forgot about it—
even if we have sit half an hour or
one hour late. Tomorrow it has got
to go to the Rajya Sabha. We are
far behind the budget demands, The
House must remember that. All will
have to be guillotined on the 21st of
July, Therefore, we have to ask our-
salves whether we capn waste the time
of the House, Railway Budget must
be finished today and it should go to
the Rajya Sabha. If necessary, I will
fix yp some time for a discussion.
Technically, somebody must give a
notice:

Shri Umanath (Pudukkottai): There
is a potice already.

Mr. Speaker: So, we shall now
adjourn for lunch.

13.02 hrs.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]
RE. POINT OF PERSONAL
EXPLANATION

ol vy fmd (<) : STSEw
wEIET, WY ¥ A0 o faet &0 @ e
qger o WY FHT o 43 g ¥ qw oW A
Tt ga & A ¥ 3o vy o
FEA T WA S
ag ot wgr °v fir :

“Either Mr. Banerjee will have
to produce evidence to substan-
tiate these allegations or....he will
have te apologize to the House.”
ag wroer Froia § | 3w f oft it
a8 ¥ ) A I W § 1 owg I

806 (Ai) LSD-—1.
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q fiare w1 AN A wifs 1z
opfee ¥ o 7 T W € €
T It & firme & fordr g oitfodr

Mr, Deputy-Speaker: I remember ]
have made that observation. On the
same matter, a point of privilege was

to be raised today, and the Speaker
has said he would look into it.

Shri S. M. Banerjee (Kanpur): This
has nothing to do with the privilege
motion. Kindly hear me for a minute;
just two minutes,

N wy femd : wr I wfenfa
o wr ar agi Y awe § IR A H 7

Mr. Deputy-Speaker: I# it is only
for two minutes, 1 am prepared to
listen. We have to finish the railway
demands for grants today.

Shri S. M. Banerjee: I am not tak-
ing more time,

ftag femd ;& frdwrfaee &
Ter 9T A wE T E & R ot &
WA AN TE R E
vwr g1 @far  wm wifed fe
fritarfree ser s € T R
a® ITwr A wr€ A A fedem i
I IR F qET H AT wEA F qnge
TF g ¥ TAAHEHT T | WTT A
fardh 2 foyre oy | o =frrmr ered-
%<7 AT SR §, A8 & fe & s
o T & ) @ oy faw ko
(sawevar) 7 W17 WHO AT WX
@ & | SIeaw gy, | w7 sy
T F 39 w1 wfaw § o

Mr. Deputy-Speaker: I can allow,
but the guestion is the time factor.

Shri S. M, Banerjee: I have given
notice.

Mr. Deputy-Speaker: Let us pro-
ceed with the railway budget. I will
permit him later.

The Minister of Parllamentary
Affairs and Communications (Dr. Eam
Subhag Singh): He cannot be allowed
to raise it just now. We are now on
the Demands for Grants (Railways).



